DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART-II

(General information relating to Legislative & other matters)
Thursday, 20" August, 2009 / Sravana 29, 1931 (Saka)

No. 44

Subject: Schedule for bye-election to fill the casual vacancies in the
Legislative Assembly of Bihar & NCT of Delhi.

A copy of the letter No. CEO/EL.G/102 (50)/2009/42479-634 dated the
17.8.2009 endorsed with letter No. ECI/PN/43/2009 dated 17-8-2009 on the above
cited subject received from the Office of the Chief Electoral Officer, Delhi are being

sent herewith for the information of the Hon’ble Members of Delhi Legislative
Assembly.
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE CHIEF ELECTORAL OFFICER, DELHI

H

o ‘ﬁ:z ' o, Oid St. Stephen's College Building,
| wd R, Rewht - 110006 Kashmere Gate, Delhi — 110 006.
09T Fe: 23977130,23981513, 23970498,23933054 Fax. Nos.23969611, 23963604

No.CEO/EL.G/102(50)/2009/ Y{ 277 §.— ({24 Dpatea:- 1*7’ el }Gc]

To
Wr ;
Pr. Secretary to Lt. Governor, Delhi

0.S.D. to Chief Secretary, Delhi

Commissioner of Police, Police Head Quarter, ITO, New Delhi.
Commissioner, Municipal Corporation Of Delhi, Town Hall, Delhi.

All Pr. Secretaries/Secretaries/HODs of Govt. of NCT of Delhi.

The Divisional Commissioner, Govt. of NCT of Delhi.

General Manager, Delhi Metro Rail Corporation, Delhi.

Heads of all Autonomous Bodies/Local Bodies, Govt. of NCT of Delhi.
Secretary to all Ministers of Govt. of NCT of Delhi.

. Secretary, Delhi Legislative Assembly, Delhi. %

1. Municipal Secretary, Municipal Corporation of Delhi, Town Hall, Delhi. @‘,

2. Uistrict Election Officer, District South, Delhid Disivicf New Dot . T
Feturning Officer of 54-Okhla Assembly Constituency of NCT of Delhi. ?{;G}‘

.Schedule for bye-elections to fill the casual vacancies in the
Legislative Assembly of Bihar. @
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Sir/Madam,

[ am directed to forward herewith a copy of the Press Note No.
ECI/PN/43/2009 dated 17" August 2009 received from the Secretary, Election
Commission of India containing announcement & schedule for the Bye-elections
to the 54-Okhla Legislative Assembly Constituency in NCT of Delhi for
information and further necessary action.

Yours faithfully,
w

Encl: As above.

L
- O

CM, e S
(3.K.SHARMA)

? DY. CHIEF ELECTORAL OFFICER
5° 75 No.CEO/EL.G/102(50)/2009/ Y2479, €y Dated: ['7[08(15\%
\\/ Copy for information to: - : |

1. All Branch Incharges at HQs.

2. P.A. to CEO/AddI.CEOQ /t. CEO (IT)/3t.CEO (Trg.).
3. All the seven National Recognized Political Parties.

(J.K.SHARI;I;;/

DY. CHIEF ELECTORAL OFFICER
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ELECTION COMMISSION OF INDIA
Nirvachan Sadan, Ashoka Road, New Delhi-110001

No. ECI/PN/ 43/2009 Dated: 17" August, 2009,

PRESS NOTE

Subject : Schedule for bye-elections to fill the casual
vacancies in the Legislative Assembly of Bihar,

The Commission had announced bye — elections for 20 Assembly
Constituencies In Andhra Pradesh (1 Assembly Constituency), Bihar (7
Assembly Constituencies), Gujarat (7 Assembly Constituencies), Madhya
Pradesh (2 Assembly Constituencies). Sikkim (1 Assembly Constituency),
Uttaraxhand (1 Assembly Constituency). & NCT.of Delhi (1 Assembly
Constituency). vide its Press Note dated 12.08.2009

Subseguently. a delegation of four persons led by Sh. Sharad Yadav
met the Commission on 14.08.2009. They, in the representation presented to
the Commission, stated that 26 Districts out of 38 districts of Bihar have been
declared draught affected an-d as such massive drought relief efforts are
required to be taken on emergency basis. When a bye—election is announced,
the Model Code of Conduct comes into effect and relief work may be affected.
They have further stated that all political parties are involved in the fight
against drought and if bye-elections are held in phases, then political parties
anc administration would remain involved with election management and as

uch campaigning and long term relief work may get affected. They, thus,
requested to hold the pending bye-elections in all the 18 Assembly
Constituencies of Bihar instead of 7 already announced by the Commission
on 12.08.2008. |

The matter relating to providing additional police forces was discussed
with the Ministry of Home Affairs on 16.08.2009.

After taking into consideration the aforesaid representation and
various factors like requirement of police forces, festivities, position of
electoral rolls, etc, the Commission has further decided to announce bye-



i
E.
%
j
i
E
i
i

elections to fill up the remaining 11 vacancies of Bihar, namely, 02-Bagaha
(SC), 09-Nautan, 108- Begusarai, 113-Tribeniganj, 119-Simri—Bakhtiarpur,
130-Araria, 155 — Dhuraiya (SC), 167-Munger, 193—Phulwari (SC), 228-
Ghosi, 235 — Bodh Gaya (SC).

In addition another vacancy has arises on 13" August 2009 in 54—
Okhla Legislative Assembly Constituency in NCT of Delhi. The Commission
has decided to hold this bye — election also.

The Programme to hold the said bye-elections shall be as under:

Event Date
1. Issue of Notification 21.08.09 (Friday)
2. Last date of making Nominations 28.08.09 (Friday)
3. Scrutiny of Nominations 29.08.09 (Saturday)
4 | ast date for withdrawal of Candidatures | 31.08.09 (Monday.)
'S Date of Poll 15.09.09 (Tuesday)
6. Counting of Votes | 17.09.09 (afternoon
| Thursday)
irT, Date before. which election shall be 121.08.09 (Monday)
completed J

The Commission has further decided that the counting of votes for
7ACs in Bihar, earlier announced to be held on 14.09.2009 vide Press Note
dated 12.08.2009 shall also be taken up on 17.09.2009 afternoon.
ELECTORAL ROLL

The electoral rolls w.rt. 01.01.2009 as the qualifying date as per pre —
delimitation order in Bihar, have been revised and published and the bye -

" elections will be held on the basis of these electoral rolls. The General

Elections to the Legislative Assembly of NCT of Delhi was held on the basis of
e[ectorél rolls revised w.rt. 01.01.2009 as the, qualifying date on post
delimitation basis. Hence there is no need to revise the electoral rolls in
respect of bye — election relating to 54 — Okhla Assembly Constituency of
NCT of Delhi. Accordingly, the said bye — election shall be held on the basis

of post delimitation electoral rolls.

ELECTORNIC VOTING MACHINES (EVMs)
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ELECTORNIC VOUNG MACHING 5 (F VMs)
The Commission has decided to use FVMe i these bye-elections in all
the: polhing stations. Adequate numibers of | VMs have been made available and
all steps have been laken to ensure that the polt s conducled stoothly with the
help of these machines
IDENTNIFICATION OF VOTERS
In consonance with the pasl practice, the Commission has decided that
the voter's identification shall be mandatory in the atorementioned bye-elections

al the time of poll In order to ensure thal no voter is deprived of histher
Hancrige, i higfhear harme figudes in the Electoral Rolls, scparate instructions will

be issued 1o allow additiona! docurncite for identification of voters at the time of

poiin these bye clechons
MODEL CODE OF CONDUCT
The Mude! Code of Condiici shail come into force with immediate effect in
the u‘nsiif;c!. (s) i which the whole o1 any part of the Assembly C:onstituency going
for bye-election is (are) included  The Modo! Code of Condnct shall be apphcable

- . : i £
to ail candidates, poliea! parlies and the State CGovarnment The Mode! Code of

Conduct shall also be applicabie to the Union Governmment as far as these States
are concerned \\‘1\

ﬁ

(R. K. SRIVAS1AVA)
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